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[9 MAY 1978]

to Questions

RAJYA SABHA

Tvesday, the 9th May 1978/the 10th
Vaisakhe, 1900 (Saka)

The House mest at eleven of the
Clock, Mr. Chairman in the Chair.

ORAL ANSWERS TG QUESTiIONS

Bhoothalingam Committee
*301. SHRI JAGJIT SINGH
ANAND:
SHRI BHOLA PRASAD:%
SHRI INDRADEEP SINHA:

Will the Minister of FINANCE be
pleaged to refer to the answer to
Starred Question 47 given in the
Rajya Sabha on the 25th April, 1978
ang state by when the Study Group
on wages, incomes and prices headed
by Shri Bhcothalingam is likely to
submit its report to Government?

THE MINISTER OF FINANCE
(SHR] H. M. PATEL): The Study
Group on Wages, Incomes and Prices
ig expected to submit its report by
about the middle of May, 1978.
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SHRI H. M. PATEL: After receipt,
the report of this Study Group will be
considered, and then the Governmment
will take a decision in regard to all

these matters.
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SHRI H, M. PATEL: 1 will repeat
it. What I saig was that the Govern-
ment will take 2 decision on these
matters, including bonus, after they
have, studied the report of the Study
Group. Wpg have said also that before
taking any decision on the report wof
the Study Group, Government will
have a dialogue with the trade unions’
representatives and thereafter deci-
sions will be taken. Not until then
will we say anything about the bonus.
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SHRI H. M. PATEL: I do not un-
derstand on what basis he reachzs this
conclusion; he himself proceedg to say
that the Industrial Relations Bill is
G.signed to be anti-labour and that
therefore when this Bill is passed, the
result will be anti-labour and he
asks: therefore, is not the Govern-
ment anti-labour? The Government
is not anti-labour.

SHRI INDRADEEP SINHA: Sir, it
is heartening to hear the hon. Fin-
ance Minister teling the House that
hig Government ig not anti-labout.
Very good. If the Government is not
anti-labour, wiil the Finance Minister
assure this House that whatever be
the report of that wretched Bhootha-
lingam Committee, the Government
will not resort to any policy of wage
freeze or denial of bonus? I want this
assurance from the Government.

SHRI H. M. PATEL: The hon.
Member wantg me to anticipate the
decision of the Bhoothalingam Com-
mittee. Time and again, it has been
said that there is no question of a
wage freeze. The fact is that this
Committee was not asked to suggest
any wage freeze. The whole idea is
to evolve a national policy on this
subject. It ig necessary because in
the absence of such a policy, all
manner of distortions have taken place
in the economy.

SHR1 BHUPESH GUPTA. Sir, the
hen. Minister thinkg that we are ask-
ing to anticipate. We 22 not ask you
to anticipate. We expect vou to tell
us the truth. That is all.

Sir, ig the hon. Minister aware that
many of the trade unions in the
country have demanded the scrapping
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of the so-calleq Bhoothalingam Com:-
mittee because, in their view, it is a
mode to curtail the rightg of the
working people, to affect their rights
and interests and to serve the exploit-
ing classes?

Is he also aware that this Com-
mittee is working against the back-
groung that the so-called Indus-
trial Relations Bil] is being prepared
with a view to affecting the trade
union rights of the workers? Is he
also aware that while the Bhcotha-~
lingam Committee is considering this,
a circular has been issued by the
Union Public Service Commission
dated May 5, 1978—only the other
day—over the signature of Shri P. N.
Mukherji, Under Secretary, to the
Central Government Clerks’ Union 9n
the question of going ©h a hunger
strike, in which it is stated: “I am,
therefore, to clarify that the launch-
ing of hunger strikes, ag contemplat-
ed in your letter under reference, will
be a clear and deliberate infringe-
ment of the provisions of the CCS
(Conduct) Rules, 1964”? Now, Sir,
this is the first time that this Govern-
ment is officially declaring hunger
strike by the Government employees
as illegal, obviously with a view to
prosecuting and victimising the Gov-
ernment employees, whose demand is
against workloag and all that. A
legitimate and peaceful hunger strike
by the Government emplovees is
scught to be treated like this, and yet
the Government says we should not
expect them to anticipate. I do
maintain—Ilet him deny that—that the
whole exercise of the nefarious
Bhoothalingam Committee is meant
to affect the vital interests of the
working people and is the most
sinister anqd deepening conspiracv by
this Government tg affect the living
standards of the working people, take
away their trade union rights and
make it impossible for them ty func-

tion as a labour movement in the
country.
SHRI H. M. PATEL. Sir, if he

wants to deny, I deny that that is so.



S Oral Answers

SHRI BHUPESH GUPTA: What is
that, Sir? . f .

MR, CHAIRMAN: He denies.
can repeat it.

You

SHRI H. M, PATEL: I can repeat
it if he has not hearq it.

MR. CHAIRMAN: He has not heard
it.

SHRI H. M. PATEL. You asked
me, “Will he deny that this Govern-
ment is against labour, that the
Bhoothalingam Committee’s Report is
designed to crush the labour interests
ete.” I deny it.

SHRI BHUPESH GUPTA: This is
not fair. I dig not ask that only.

Anyway. perjury may be
right...

your

SHRI H. M. PATEL. Sir, the hon,
Member wanted to know whether the
Government, . .

SHR1 BHUPESH GUPTA: No, 1
began with, “Are you aware that most
of the trade unions in the country
have demanded the scrapping of the
so-called Bhoothalingam Committee?”
Arpe you aware of that? Either you
are, or you are not.

SHRI H. M. PATEL: If all he wants
to know is if T am aware that the
trade unions have represented in such
matterg, my answer is ‘yes’

MR. CHAIRMAN: He says he is
aware of it. Now you cannot go on.
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SHRI H. M. PATEL:. The report is
due this month, Here it ig said that
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it ig expected gbout the middle of
May. That 1s to say, in a few days’
time.

PROF. D. P, CHATTOPADHYAYA:
May I know from the hon’ble Minister
whether, when this Bhoothalingam
Comrrittee was appointed, the Gov-
ernment took into consideration the
report of an importan; committee
appointed precisely to look into this
matter, namely, the Chakravarty
Committee, headed by Prof. Sukhomoy
Chakravarty, a former Member of
the Planning Commission? They
went into this matter in detail. May
I know whether they looked into this
report and whether the advisability of
its implementation or otherwise was
alsg considered before another Com-
mittee Was suggested because we are
used to unnecessary gnd indefinite
numberg of Committees and sub-com-
mittees being appointed and then
their findings being put into the shelf
and then appointing another Com-
mittee. So no professional importance
or economic importance is attached to
these committees by the people.

Secondly, is it not a fact that these
questions of incomes, prices and wages
are being looked into sp that the
com-mittee’s findings become more
relevant tp the economy? May I
know whether the question of profit
is also taken intg account because
there are some organisations quite in
the knowledge of the hon’ble Minister
making fantastic profits. May I know
whether that also would be brought
into picture together with it?

Lastly, may I know whether it is
in the knowledge of the hon'ble
Minister tha; some public sector cor-
porations have frozen the wages of
their workers and employees for
quite some time? In view of the
decanalisation of manv import 1tems
and because of the reduceq impor-
tance of some public sector companies
may I know whether the question of
their wage stagnation over the years
will also be taken into consideration?
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SHRI H. M. PATEL Sir, the hon'ble
Momber has not put one question but
a number of questions. The first
question he put was...

PROF. D. P, CHATTOPADHYAYA:
Otherwise you will get away with
the stock reply of “Yes” or “No".

SHRI H. M. PATEL: What did the
hon'ble Member say?

MR, CHAIRMAN: You reply.

SHRI H M. PATEL: The first
question he put was whether I am
aware of the Chakravarty Committee
report. Certainly, I am aware that
the Chakravarty Committee had
submitted a report even while
the hon’ble Member was a Minisier in
that Government. That Government
chose to take no notice of that report.
We have considered that report and
we felt that it did not cover all the
groung and in any case it had to be
brought up to date. Therefore, the
Bhoothalingam Commitiee was ap-
pointed.

1 think the second question that the
hon’ble Member wanted to know was
whether the Government is aware of
companies making lots of profits etc.
and whether that factor will be taken
into consideration. That factor will
undoubtedly be taken into consideru-
tion. But profits by themselves do
not mean anything. It is not the final
consideration in the determination of
wages: it ig one of the consideration.. .

PROF. D. P. CHATTOPADHYAYA:
But a very important one.

SHRI H. M. PATEL. One of the
very important. But certainly if you
meap only profits it would mean a
minor distortion. This is one of the
important reasons why it wag felt
that there shoulg be a national policy.

1 think the last of his questions
was.. .

PROF. D. P. CHATTOPADHYAYA:
Frozen wages of the public sector
employeivs gver the years.
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SHRI H. M. PATEL. ...about
wages in the public sector enterprises.
The employees there are very well
paig as far as I know. There ftoo
distortions have come jn. Because
some public sector enterprises make
more profits than others, there is no
reason why employees of those making
less profits should not be as well off
as the other or wvice.versa.

SHRI SADASIV BAGAITKAR: May
I know from the hon'ble Minister
whether the so-called Bhoothalingam
Committee iy a committee or a study
group. This is 5 very vital thing. I
believe, some days back, the jmpres-
sion that was given to yg trade
unionists was that the Bhoothalingam
Committee is a sort of study group
which was appointed to sort out the
different optiong that are before the
Government and come to some deci-
sion. If it is a study group its juris-
diction would be different. But if it
is a committee its jurisdiction would
be different. I would very much like
him to clarify the position. Is it a
study group or a committee?

SHRI H. M. PATEL. Sir, I stand
corrected. In fact, my written reply
clearly says that it is a Study Group.
Only because some of the hon.
Members used the term “Bhootha-
lingam Committee”, I also went gn
using the same thing, -

SHRI S. W. DHABE: Sir, in this
connection of the Bhoothalingam
Study Group, all trade unions, the
INTUC, the AITUC and cthers have
demanded the scrapping of this and
had boycdtted the proceedings of this
Study Group. An Anti-Wage Freeze
Day was observed in the month of
January all over India by the work-
ing class. The apprehension is that
this Study Group on wages, incomes
and prices was meant only {3 curb
the bonus which will have to be paid
to them in future and to merge it in
wages and that it will not be able to
frame any policy on wages, incomes
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and prices. Even ip the Draft Five-
Year Plan which we are going to
discuss, there is no mention of a
policy on wages, incomes and prices.
May I know from the hon. Minister
whether, before formulating the
final policy on wages, incomes and
prices—which is very vital for the
economy—the Report of the Com-
mittee and everything will be placed
before Parliament and  Parliament
taken into confidence?

SHRI H. M. PATEL. Sir, the trade
unions were asked tg assist this Study
Group, but the trade unions said,
“No.” They did not wish to do so.
The answer then was, “That is all
right.” The Study Group has proceed.
ed. This Report will be submitted.
As Government spokesmen have al-
ready said on various occasions, be-
fore taking a final decision, the Gov-
ernment wiil have a dialogue with the
trade union leaders. Now it seems
to me that the trade union leaders
and the trade union movement should
welcome any decision which is based
on a study of facts, analyses and so
on and not imagine that merely be-
cause it is a study, everything is go-
ing against them. In fact, if that is
their apprehension, then, quite obvi-
ously, they have something to worry
about.

SHRI S. W. DHABE: My question
was: Before you decide the policy,
wil] Parliament be taken into confid-
ence?

SHRI H. M. PATEL: When a deci-
sions is taken it will be placed before
Parliament.

SHRI G. LAKSHMANAN: Wilt the
hon. Minister of Finance agree that
many agitations by the trade unions
are because of his Ministry following
a red-tape method? Take, for ins-
tance, the CDS. That was annulled
by the present Government. Why
cannoct they return the entire amount?
When some workers went on a strike
for 24 days, finally the Government
conceded. Therefore, I would like to
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ask whether the F.nance Mimnisier will
consider returning the entire amount
of CDS. Fifty per cent of the agita-
tions in India today—I can give the
figures—are because they are refus-
ing to return the CDS. It is their own
money. It was done by the previous
Government quite against their will
and it has been accepted by the pre-
sent Government that jt shoulg not
have been done. They why not re-
turn this amount and stop these agita-
tions? Will the hon. Minister consi-
der returning the amount by bringing
an Act here?

SHRI H. M. PATEL: Sir. I will not
do so—this is quite clear. I will not
consider returning the CDS save ac-
cording to the Act.

SHRI G. LAKSHMANAN: You have ~
said that the money has been misused
by the jprevious Government. You
are also misusing the money and that
is why you are not able to return it.

SHRI H. M, PATEL: I do not know
whether he is putting a question.
Whatever the question was, to that
extent I have given a reply, that it
is not my intention to go outside the
scope of the Act according to which
the CDS will be paid. The question
with reference to 24 days also is put
somewhat incorrectly. That means
that the Finance Ministry had said
“No.” The question is, if any problem
comes up before the Finance Minis-
try, it will consider it and as soon as
it comes, it takes a decision. It did
take a decision and it took a very
quick decision and I think you have
to be very happy about it.

SHRI G. LAKSHMANAN: Twenty-
four dgays’ strike...

SHRI H. M. PATEL: Not at all
Anyhow, I do not want to enter into
any argument.

SHRI G. LAKSHMANAN: You will
not return that amount—that you have
made clear. Of course, they will get
their amount.
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SHRI ANANT PRASAD SHARMA.
Sir, the Bhoothalingam Study Group
was gset up to study the questions of
income, prices and wages and advise
the Government as to what should be
their future policy. In between, the
Government has made a statement,
toth outside the Parliament and on
the floor of the House, that the ques-
tion of bonus, which has already been
hanging fire throughout the country,
is really a question of deferred wages.
This is the announcement of the Gov-
ernment. And they have also said
that they will consider the question
of bonus also after the report of this
Study Group is available. Sir, I
would like to remind the Government
that in the terms of reference of this
Study Group the question of bonus is
not there, though they have made an
announcement like that. I would like
to know from the hon., Minister whe-
ther, after the report of the Study
Group is submitted to the Govern-~
ment, the question of bonus, particu-
larly to the railwaymen and other
Government employees like the Def-
ence employees and the P&T em-
ployees will also be considered by
the Gavernment. . .

SHRI H. M, PATEL: Sir, the Gov-
ernment will consider the question
after the report of the Boothalingam
Study Group is received and studied
by the Government. When they take
a view on the Study Group’s recom-
mendations, after also having a dia-
logue with the trade union leaders,
all these matters will be considered.
Now the hon. Member should know'
that the report will be in our hands
within a matter of a few days and
thereafter we will take a decision

" fairly speedily. This is all that I can
assure him.

SHRI ANANT PRASAD SHARMA:
Sir, my Jguestion was about bonus.

SHRI H, M. PATEL: When we have
already announced that these ques-
tions wi'l be considered, the bonus
questien will also be decided after the
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Study Group’s recommendations have
been received and considered.

MR. CHAIRMAN: That is correct.

SHRI U. R. KRISHNAN: Sir, a
couple of days ago the Union Minis-
ter of Industry has said that there
will not be any wage freeze. Is it not
in ap indirect way indicating the mind
of the Government to the Commit-
tee? Will the Minister give an assur-
ance that it will not hamper the Com-
mittee’'s work?

SHRI H. M. PATEL: I do not un-
derstand the question. There is some
reference to a statement made by the
Minister of Industry. When was that
made? That ig after the Committee
has completed its work. When I caid
that the report is going to e in our
hands in a few days, it only means
that it is being typed, printed and
some such work is being done.

SHR!I U. R. KRISHNAN: But it has
not been finalised so far.
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SHRI H. M. PATEL: Sir, I can only
repeat what I said before, that the
Study Group’s report will be in our
hands in a matter of few days and
thereafter we will take a decision
fai_rly speedily.



